FORM B
A PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptey Board of India (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
SHEBA MARINE ENGINEERING PRIVATE LIMITED

SI. No. | Particulars Details
l. Name of.corporate debtor Sheba Marine Engineering Private Limited
2. Date of incorporation of corporate |October 14, 2014
debtor
3. Authority under which corporate Registrar of Companies - Chennai

debtor is incorporated / registered

4. | Corporate Identity No. of Corporate | U74900TN2014PTC097690
Debtor

5. Address of the registered office and | Regd. Office: NO. 46 Thenbazar Post, Villupuram,
principal office (if any) ofcorporate | Thindivanam, Tamil Nadu, India, 604001

debtor
6. Date of closure of Insolvency | December 13,2024 (Date of order of Liquidation)
Resolution Process
7. Liquidation commencement date of | December 13, 2024 (Copy of the Order uploaded on
corporate debtor NCLT portal on December 17, 2024)

8. Name and registration number of the | Mr. Prakul Thadi

insolvency professional acting as | IBBI/IPA-002/IP-NO1149/2021-2022/13806

liquidator
0. Address and e-mail of the liquidator, | Address: Flat No. 1405, J Block, Rainbow Vistas,
as registered with the Board Green Hills Road, Moosapet, Hyderabad, Telangana

- 500018

Email: prakulthadi@hotmail.com ;
cirp.shebamarine@gmail.com

10. | Address and e-mail to be used for | Address: 470/12, I Floor, HIG-1, Block-5,
correspondence with the liquidator Baghlingampally, Hyderabad — 500044

Email: cirp.shebamarine@gmail.com

11. | Last date for submission of claims January 16, 2025 (i.e., thirty days from the date Order|
is uploaded on NCLT Portal)

Notice is hereby given that the National Company Law Tribunal, Chennai Bench, Court-I has ordered the
commencement of liquidation of Sheba Marine Engineering Private Limited on December 13, 2024 (Copy
of the Order uploaded on NCLT portal on December 17, 2024) in IA(IBC)(LIQ)/35/CHE/2024 in
CP(IB)/61/CHE/2023.

The stakeholders of Sheba Marine Engineering Private Limited are hereby called upon to submit their
claims with proof on or before January 16, 2025 (i.e., thirty days from the date Order is uploaded on
NCLT Portal), to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person. by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016,
shall be deemed to be submitted under section 38.

Sd/-
Date: December 20, 2024 Mr. Prakul Thadi
Place: Hyderabad
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Manappuram Home Finance Ltd
FORMERLY MANAPURAM HOME FINANCE PVT LTD

CIN : U65923K12010PIC039179, Unit 301-315, 3rd Floor, A wing, Kanakia Wal Street
Andheri-Kurla Road, Andher East, Mumbai-400093
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20fthe and Banknupicy Board of Inia (Liuidation Process) Regulations, 2

An extent of 370 Ares pf land in Sy No. 38/1, Block No, 29,
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bpolecdy POOZHIKOLE, KOTTAYAM, KERALA, Pin: 686604, East-Roac, West Pmpev Rs.347793/-
| ol Varkey, South-Property of varkey, North2ropery of Ashokan |
Dale - 20.12.2024, Place - KIRALA d:
e :

o Compiex,

vt Offcs: IGICLHEC Tower, 16 N d, Andher East, Mumboi- 400059

Ui Ofice: 1 Snap o Satsva, 1 Pl mmﬂnmmvu n.mm mu.m««v Toll furtesion, Kochi- 6820024

thetess,

he undersigned being the Authorized Officer of ICIC] Homa Finance Company Linsited under the Securitisation,
Facanstruction of Finoncial Assets and Enforcement nis«umy Infncest Act. 2002 o in exerciss of the powers
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FOR THE ATTENTION OF THE STAKEHOLDERS OF
SHEBA MARINE ENGINEERING PRIVATE LIMITED
X Particulars Details

Name of the corporate deblor ‘Sheba Marine Engineering Private

Dale of ncorporaton of e corporale Debior Octaber 14, 2014
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Authorty under which the Coporale  Regisrarof Companies-Chenna
Deblor s Incorporated / Registered

| Corporate ety No. / Limted Lablty  U74900TN2014PTCO:
Idenuficaion No. Of corporate deblor
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5 [ Address of the regisered offce and Regd. Office: NO. 46 Therte:
principal offce (i any) of Corporate Debtor_ Thincvanam, Tami Nadu, nda
6 {Date of dosure cf nschency Resoluton Process December 13, 2024 (Date of rder o Liqu

ar Post Vikupuram,

7 |Liquidation commencement date of  December 13, 2024 (Copy ol the Order ugloaced]
Corporate Deblor onNCLT portalon December 17 2024
& [Name and regisaon rumber of he M Prakal Thad

Insohvency Professional acting as Liquidator IBBIIPA-002P-NO114912021-2022113606
§ fAddress and e-mallof the Liquidalor, s Address: Flal No. 1405 J Block, Ranbow,

conferred under section 13 (12) th Rufe 3 of 2002,

notices upon the borrowers below, ta repay the mentioned In the 60 days from
the Bate af recoipt of the soid notice.

1As the borower foiled (0 rapay the amount,notic i harsty given to ond the public In ga t
the ondarsign

tory

» the
in mrncuna. and the publcin gaasral 4 he ereby coutioned not L3 nmn wah Mf Propecty and any dealings with the

The
e Borrower's ottention is invited to (xrtrn‘\of!s of Sub-saction (ﬂ] nfu-ﬂmn 13 of the Act, In respect of time
aunilabie, @ redeetn the secured assets.

5. [Rieing of the Borrawer] Gt of proner e
1‘:«; o-borrower/ el e '?ouu‘te?‘l\mhunn o
21200 Accourt Number et Nokce $40)| mrch |
[E Naetho, (Borrower), |3 435 Kanvatiaody Talok Alkaranady Vilogs 180973024 | Fochi

Shibws, (Co-Borrower), [Ernokulom Re Sy No. 261 2 1 2 Cachin Kemia 687306, s
LHCOCO0001360746. [Bourded By- North: Property of Soif, South: Property | 16.56.158.4%
lof Kaippassery, East: Property of KP Babu, West:

[Punchayath fload/ Date of Possession- 16-Dec-24

Noethy Sivany 13 42 Tohsk Village 18 2 Kochi
i Borrower), [Ernakislum Re Sy No. 261 2 1 2 Cochin Kertla 682306, Res.
i it Chashen ([Bauncied By- Notth: Property of Soij, South Property | 1.14.826.28/
| [iCo-Barrower), lof Kaippassery, East: Proparty of KP Bobu , West:

|LHEOCODE01361 128, Panchayath Aoad. Date of Possession-16-Dec-24

Ever——— bortavsers(sy guarantors(s) are hereby given & 30 day notice 1o repay the amaunt, else the.
martgages properties wil be soid on the expiry af 30 days from the date of publication of this Notice, s per the
arcw s 2002.

Date g)y,:nm(*t 20, 2024, Plode: Cochin Authorized Officer, ICIC) Home Finance Conpany Limited )/

Manappuram Home Finance Lid
FORMERLY MANAPURAM HOME HNANBE PVT Lo

CIN: UBSS23K12010PICO39179, Unit 301-315, 314 Foo,
Kanaios Wall Steset, Andheri-Kuels Road, Andhes East, MUHWGDDQS

8A (new), Manappuram House,
under the

0A old
Valapad, Thrisu, Kem\amusuvancmamem I 41038 MAOFIN)
Comparies Ac, 1986 anda Fianci within n (1) of Secto

structon of i " Exramen 2002 vt e a0 3 Act read with Naliication No
5.0. 2466 () daed 18 Deconoe: 2015 sued by he Gt o I, Deparmni o Fancel Sence, Minisiry of Finance, New Delh, inler ala
caryn s orconsiructo o
Columao, &

and 1 xerce ofpowers cofrd under sacton 132) o e said At read wih R 2 of h secuty st (Elorcomnt) Rles 2002, ssued
demand rotce callng upon te Bortowers | Co-Botrowers s mentone hrein below. o regay th amountmentoned n te nolces withurther
st therean within 60 days from th. date of notce, but the notices could ot be served upon some of them for varous reasons. Thal n addiion

Tanco: cpoig g, 0601 2038 i 5L e 73 |
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____ Brincipal Chief Mot m£ ager,

thereto ot
Sti Name of the Borrower/ Description of Secured Asset in respect of Date of Notice sent
e Co-Borrower/LAN/Branch which Interest has been created NPADato |8 Outandny
THARR PAARAIAN Exient of 1and 2.86 Cenls (1.6788 Ares) Re Sy, No. 18812704
"1 ot ur | (Thandapper (18/1576 Doc inKodiyathur Panchayath, | 20-11-2024 | 23-11-2024 &
Kodiyathur Village, Kozhikode Taluk, Kozhikode District, Near Rs. 218856/

St.dude Chapel, P.O THOTTUMUKKAM B.O, KERALA. Pin
673639, Easl-Private Access, West-Property beloning to
Edasneery Augusty, South-Property belonging to Balakishnan.
North-Panchayath Road

SAJEENA CAN Total area Measuring s 1.21 Ares of and Re Sy No-124/14-6, Block

B AL |Nori. Tandagper -G08, PUTHLVAL KAKKAZHOM Vilage- | 20-11-2024 | 23-11-2024 &
AMABALAPUZHANR KAKKAZHOM, TALUK-AMABALAPUZHA, Rs.523941/-
DIST-ALAPPUZHA, .0 KAKKAZHOM, ALLEPPEY, KERALA, Pin
688005. East-Property of Maniyan, Wesi-Property of
Chembakakutty, South-Property of Subhash North-Pathway
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SARLA & SABON AND BRUNOAMAL-
JHARSUGUDA FLY OVER CONNECTING
DN LINE: EXECUTION OF PAWAY WORKS
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I71  |MUTHOOT HOUSING FINANCE COMPANY LIMITED
e ice: T¢ 2074., n Road,
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APPENDIX -1V [Rule 8(1)] Notice (For ble Property)
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Wherezs The undersigned being the Authorized Officer of the Muthoot Housing Finance Company Lid., under the Securitisation And
Reconstruction of Financial Assels and Enforcement of Security Interest Act, 2002 (ACT NO.54 OF 2002) and in exercise of powers
confrred under seciion 13(12) rezd wih Rule 3 of the Securty Intrest (Enforcemen) Rules, 2002 ssued a demand naic 1o below
mentioned Borrowerls | Guarantors. After completion of 60 days from dat of receptof the sad noice, The Boroweris | Guarantarls

adeneing

Tha tendarers should read ai msticiions 1o
1he tenderors carefuly and ensisrs complance
"

favng e ey et

IN 5.FNO.346 PART, MARKED AS PLOT NO.EWS-B-4714, IN THE SANCTIONED PLAN MUDALIPALAYAM SCHEME. SITUATED AT,
MUDALIPALAYAM VILLAGE, TIRUPPUR SOUTH TALUK, TIRUPPUR DISTRICT, WITHIN THE SUB-REGISTRATION DISTRICT OF
HO TIPALAYAM AND THE REGISTRATION DISTRICT OF TIRUPPUR DISTRICT MEASURING WITH AN EXTENT OF 40 SQ.MT.
BOUNDED BY- EAST BY: PLOT NO.4713 WEST BY: PLOT NO.4715 NORTH BY: 4.00M ROAD SOUTH BY: MIG PLOT EXTENTS
L’E AS SURING -ON THE NORTH - 4.00 METER ON THE SOUTH - 4.00 METER ON THE EAST  10.00 METER ON THE WEST : 10.00METER
[T UAN No. 11115073211, 1, Sivagami Munusamy Alas Sivakami Perumall 30-Sep-2024 | Rs38764322- ason | 19-Dec-2024
2. Parumal Ganapah Alas Perumal Ganapathy | S0-September-2024

. Gangpo Dasamy

!
LTHAT D\ECEAVDPmmormemambaunuwu OMPRISED
IN NATHAM NEW sm‘ 260/1AB - 00355 SQ.MT, NEW SNO.2 ) - ACRES 6.78 CENTS. SITUATED AT,
KADAMPULIYOOR VILLAGE, PANRUTI TALLK. CUDDALORE SerRicT SATHIN THE SUB-REGISTAATION DISTRICT OF
KADAMPULIYOOR AND THE RE GISTRATION DISTRICT OF CUDDALORE DISTRICT BOUNDED BY - EAST OF : GANESANHOUSE WEST
OF - SEEMAN PAR| HOUSE NORTH OF - GANAPATHILAND SOUTH OF | MAYAVEL LAND

o
{ad8ional chack st o Tenci for (Secoad
shoet) Annexure-| of chagter 2 of Tender
documents, sshmisson of Annexvie-BIG &

1y vrtad 4 st by Chistorad

taken Symbolic herein u1 ferred on them under section 13(4) of the
| said Actread with Rule 8of e sadRsontis
3 Date of Demand | Total O's Amount [Rs.) Date of
Al {Nee f Boncer Lo oo Gbrwmcr notie | Fture Intrest Applicable]_Possession
LAN No. 17110102501 30-Sept-2024 Rs.9,8933104-ason | 18-Dec-2024
+_ Kannan R, 2. K Kavitha A Seplambendi
S d L THAT PIECE AND PARCEL OF THE LAND AND BUILDING COMPRISED

irowerle | Guaraniorls m paricular and (e pubkc 1 general i hereby Cautioned not 1o Geal wilh the property and any dealings wih the
operty wil be subject o the charge of the Muthoo Housing Finance Company Limied, for an above mentioned demanded amount and futner
ierestnereon

Place: TAMIL NADU, Date: 20 December, 2024 Sd- Authorised Officer - For Muthoot Housing Finance Company Limited
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Emal o1p.shebamarine @gmal.cor
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